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i . Chapter XXII—Treasure Trove

A—GQeneral Ji’-u?ca under section 19 of the T'r eaaure T ovel!

N.g A—Altc Iu;m iz mrtmulmlv ‘invited to rulo 16. If! id gremt lmportur:oe i-lml-w
tho Aet should nob lie used in petty eaacawlmmnfawco:nh have baon ncoudcnbly[ouml
naet the polico shduld be matructed thint in such cacs no infuiry-atl allkid nacessnry.
The Qovarnmont Jieg on iimmeshorial yight over transuid. bréve, nnd enc. ob;uul. uf the
Aalis ihnk valunblo ‘aoins should bo aeguired nnd pmnnrvml I'lum dustitiction "but -
it i phviots that thinolijoek will bo ummlunllv defeated if findleis dro oxpesuﬂ tn harins-

. Bing inguirfes and prosvcutionk, oM ~add ._“

"

378, T'vorv tnhail offico shall be oomulomd 3 Govemmenb tr ou‘
Rulo 1 L sury for the purposes of recmvmg t'.wn.snm de-
positod by n finder 111 uuo: dﬂ.nco “wtt!" ue(,t.ton £

4" of ﬁl’u. Treasure ‘I'rove Act, 1878. 3 3,5'3

379. On receiving trensuro trove, tho tpnhm!dmslmll_cal.use to
Rule2 . = . . be prepared a list contml‘ung det'u], ;of “the,
= =k treasure doponited. - When, the dopSmp conslsbéi

. 08
of coins othm' ‘than tiwse in curront use, enre | lmll bhe taken to m- .

cord in the list the dato stamped” on the coins] fa.nd 80 muph of the )
suporseripbion as imny bu logible. To tho lig 1)rapiued m thu {.u.hszl .
shall be added the place and dabe of I'nu:lmgJ ’ ‘-.f-l

If the treasure fonnd, consists of massive ~1nllms,gnsc11bed blocks,
or other objects in sitsi, the talisildar shall not remove theny/%r- requird -
thom o he tomovod, to the tahsil ; but ho shatkmake such fitingemonts
as appear nooesaary fovr thoir plomo!.mn. penchng the ordévd .ol the
Coltoctor. |

If such treasure consists of isolatod fwules Ar ﬁgmonts of cmvmg
and the like, not. ip aétu, tho tahaildar almll, ,uulesa he has:i roason ko
appiehond Lhn,b it will, if leJt in the eustody of- t.lm finder b du[‘a.(,ml

or mado sway with, allow the finder 10 rebain i b iil his an susbiay . -

pending tho orders ‘of tho Collector. - If the trhiildar - lmﬂfymmon to
apprehend: injury to or.loss of the mea,snra, 1ound ho ahiy}l xeqmm
the hndm 0 doposxl. ik at the tuhan : i

330 The ligtishall be rend over tornd utt;estod b3 ,-leii[]_de;.‘

Rula 8 -+ and in overy cnso a duphumhﬁ b0115'¢sllttll lm ub?:
s onew delivered te nhini fme -of chu g ;

331 On raceipt ol the tahsildar’ ‘8 report, undor 11113& 2 m1d '1

CRule 4 " if #he Collector considers the &cqu
broasiito desivable on histoiical, n.u!.:qunuan, or

obher public grounds, he ghall anbmib a futl dfgscupblon of tlie mame o .
the (lovermmment, stabing the actual value olithe nmtm'm.ls tlie ogki- -
mateid market value of Tho tr engare, the grounds on whxeh he cot- §
gidors thab 16 sliould he kequired, and the sum'jover n.nd Bhisve Bho
intrinsic ¥aluo of the materials pn.yn.ble under aocuon lﬁﬁoi the Act,
Lo Lho persons entitled to payment, . ‘q RS

In the cnse of troasure failing under rulo 24 lth Coliet-fxor in his ..
report to the Government shall also state whet ﬂ.wnngameniﬂ he pro-
poses for ibs eare and protechion in'situ, ahould it &cqumtmu he sane-
tionod, nnd whethor hy lenso or otherwise, ho can gacute to tha Govoern-
monl 8o lend 6o whisluGhe andd teoiineo iu~ nbtnoliod, o right by -
ontor upon tho land and bo undertalee Gheroin smh proboctiva . mousures
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,

352 =1f the finder is a porson Lnown tn be possessed of means o .

sequivalent in value Lo the treasure found, and

if after the list proseriboed in the fou‘rrumﬂlule

108 been prepared, he olocksto retain suclh troasure inhis own {,mtmly

e shall bo permitted to da so until ordsrs have been voceived from
the Colléctor.

1883, If notice hus not heon previeusly gwon ihr- ahaildar shadl

e forwnrd & copy of the list to tho Collector of

the d!sf.lu,t- inw ]ll(.h Lho greasure h.h honn found,

: 384 All treasure depusit’.a(] shall be pluccd in a fitting vecoptacle.
Ruls 7 . and kept in the troasury under double lock and”

key until orders for ibts disposal have been fe-
ceiveil from the Collactor. The covering o the roceptaclo shall bo
sealed by the tahsildar.

3@5 Any porson .making a roport ol Lroasuro trove at a polico
gtation shatl Lo dircctod to make Lhe rep i
' at tho nenresk tahsil office.  An onbry of tho

i fu,t slm]l 1)0 made in the “roznamiha wm’’; but the findor is on 1o

account to be detained, nor is the troasure to bo examined at tho
police station furthor than may ho nocesanry for the porpose of mak-
ing a sunmunary  deseripbioi. of i3 aatnre,

3%6 The officer ii. charge of & police station, on lucmvmg infor-

‘-’Huleﬂ © 0 mation that treasuro has boen. found wb any

place within hkia jurisdietion, may, if e Lins rea-
pan: 0 believe that notice of the finding has not boon given bo tho
Collector, or that attempts hove hecn niade to allor Lhe trepsave,
make an inguiry as he would into a ease of ownerless proporty. 11
tupon ingquiry he finds that notice has nok boun given, ho shall IUIIHIL
the case to tho muagisbrule having 3LU|-ul1{JLmu {or fuuthm orders 5 il
ha finds that notice has been given and that no roason for spu,m.l
:precautions exists, he shall at onee debihb from any further inguiry
‘ mtu the case.

3&7 Upon recsipt of the notice in wmtmg referred to in section
_ 4, the Collector shall held a summary inguiry,’

i If ho i sabisficd bhab the finder has unduly de-
ayed giving thonotice, or that the tressure found is stolen property,

.he may forward the case either to the magistrate having Jurlsdlc—
ion or to the Magistrate of the distriet.

&,

Ty

730

1721

)

1723

In every pther case the Colloctor shall forthwith publish Lhe

ication presoribed by section 5 of the Act,

“The rotilication shall be published by beat of deam orin
other fitting manner at the village within the
boundaries of which™ the treasnre has been

found, and & copy of it shall be posted both at the tahsil and thana

within the jurisdiction of whieir the village is situnte. When the
tronsure found oxceeds in value Rs 106 or if for some othier cause
spacml notice of the finding appears necessary, a copy ol the uoti-
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' : 14 - FILEASURE TROVE
e Jovornment Guzelle. (Ctare musk be
nobice in writing under  section B(b) -

: Ot parar.  fication ghall he published in tl
place whoro .the tronsuro shes

taken when jhocossary b0 BOFVO.
i - ¢ k. i
apon Lho pofrdi in POARGASIAN of the
_ 1 .

heen found. ‘4 .o n g
+ H G ¢ ¥
1.

- —

1736 389. lixcept ab provided in seobion § 1o groasurc shall bo doolar--.
Awie 12 1 - ed forfeit until, upon prosecution institutedsunder:
! section. 20 of - tho Act, the treasure slml;tl_ ABve, -

betn pronoufnced by the niagistiate: t0 Lave been forfeited qindg re-

turnéd as such to the Collogtot. . , AR
i 300, 1f the magigtrate i8 gaa,_t.jpfiéd that the peyson before:nim 18 gl
‘Ruis 18 © % not thé finder of the troasure; he ghatl furward e
\ the 1)1'01)51‘['.3',‘."[95 ownerless, to the Collectorion ‘ 3 i
yefer any claimants other than the slleged finder to the Cq%le}qtor%“.
¥ B L .
—_— 391 No claim made after the period seb out in the 1\0t-ific&t.:imi
= Juls 14 yublished “under gection b -shall be recognised
by the’ Collector. If no claim is made within -
guch peviod, the troasure becomnes: forfeit &0 the State and shall be
donlt with like any other eacheot. - : S 5 “E -f;:_‘.*
s 207 No treasuld shall be aoquired under goction 16 until riotice
. Rute 15 " lLiag been given to, ond sanction. received from,
) . the Government for the piuposes of acquisition.
“Y'he value of the materinls of treasuro found phallin the cage ;of coins.
e hold to be the intrinsio- value of the meted. 1} ';P ;% gt
1130 320%. ‘I'he Act and the rules publighed thersuiider shall bé v{'(:)rlgéid' 3
Tiule 16, ? with cate; :leniency and disci'imimi.t.iuii, poand
f the officers concorned must endeavour 10 wvoid;
na [ a8 Bossible, couging annoyance to the finders of jha_‘,tmnm_ii'é‘
trove,  When, in any onse, money, soulpture,, or other saciont res
maing, are disoovered by any person on his own . premises, he ghould
, bo very rarely interfeved with: . ' S ’i; ' '%,‘i.
: oo Jelod
— . 294. Inthe foregoing riles’ the word “‘Colleetor]'; means. and
Ruls 17 lncl_udes any officer exeroising the pu-.vi’arfi"iof. an
o nssistant collector of the-firet claas ﬂll(ij‘]”té;h-'
gildar'’ includes the officer for the time being in chorge of:_u, ;]mhsil{
n. . L A co A ,E's
| B—.R?a{c.‘s regurdl.mg the _d_t.s.plgt_qal of coins faw:wl as ergaéi&reﬁ T!’.Q?l.'é ‘
: t . - B g Sl
pmag 325 [n all gages where™ coing ore found as bteasure "E,pc}'xgrééiillm
Ronrt refarding o4 Collector ‘a_hu.ll roport the find to Governmont I
. in’ the Genernl ~ Administration Dﬂmf‘tméntr r%ﬂ,

if the coins that have heen found .A_ii,pﬁea.r'f bo 15

e old and not—
£ . . - © e

u
“

i
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TREAIUR I M ROVE

: o . i ) Al 1 ia,
bt bl (s) ooins struck at Culeutia, Murshidabad, Banaras and Avkot Ol paras

i in-tha-name of Shal Aldm, du.l;cd.t]m 19th Julus. .
it 285, Distriot Officory should nle_:c-- send oy u{ l-h"n rn_pnrl.‘(,u- IVEK
Lo EE m gethor with gpocimons of tho ¢oing 1o bl .-Scn-
,fé;},rﬂﬂﬁ,"i Ooln gom- . Folary; Uoin Commitice, Uttur Pradesh ((':‘urnt-
mittee, to raceivo copy tor of the State Mugeum), Lugknow. J,I‘lc_y
ol raport with spocimens. must wso  their disoretion wboyt furu.u}l'ell!\;:
L , 8pacimens ; where they are nable o give un
*Jea, of the nature of the coins they should forward ail in the cise
of Binall finds and, as far as possible,: specimens of encl:  variety in
the onsé of largor finds. .Tho Secretary, Coin Committee, will cal|
for the remuining coing if he considers their examination heecessary.
"“i 397. The Seervefary of ths Qoin Committee, or some member
WELT : thereof, will examine the find, prepare a de-
;, Exbilantlon of  find  gileq description of the coins ang ascortain
. g,;;'{“”};‘;’-gﬁ;‘,t‘"”’;‘; from the instituliona on. the diatribulion ltst
Qévormiavatd ., whether they require tany of the eoing. On
MR TP : .Yeceipt of their replies and, in important cases,
aftar;:ponSuItmg the Coin Committes, the Soaretary shonld ropor;
to Clovermment in the Gauoral Administration Department the nup;-
ber of coins whicl should be kegaired for presentation 0 coin-enbiniels
of museums and for sale at the Lugkn v Museum, stating at the same

' coma to be aeguir-

1784

i

tite the intrinsic ang tip nomismatic value of tha
SEOE

3828. Tu maki.g )is report, the Seeretar

‘ th y will be guided by the 1715
Bistributlon of cotns - following principles :

Iﬂ‘.!rﬂl- . . ' .
. 1) I only one spacimen is foungd, it should he presenteq Lo

4. he" Lucknow Mogeum, '
“1 s (2) I miore specimens are foung they should e presented,

o o08 for'ag they will 80, to-the institutions whjel
i trove coins found in Uttar Pradesl;. )
" (3) A coiu shoald nop be presented to
already has o specimon of the coin.
MG (d) Generally ‘wll ppre specimens .ol coins should be proposad
T = fors acquisition. Jf ANy remasin.over after distribution, they
41 ‘ghonld be kept for sale gt the Lucknow Muaseum at their 18 iy -
- rmatie value. ., - SR ’

1 Teceive troasy te

an ingtitutipn which

‘3’:"&;‘-’5:. £7 "Onraceip of the Secietary’s report, Government will pasy 17154
Atguizltlon of paliz! “ordery regarding! the aLquisition of bhe coing,
by @ndnsninent . Those aequired will o distribnted by Covern.

ment and the  romaindor returned direel

Lyt .-.‘m‘. e+ i )
bhe District Officer ¢onceraed for disposal under the "Ireasure Trove

416
ack. {

L Tha'e}rpenditm‘c inenrred by a Distrigt Olficor in‘v'thc -

' . ¢hase of those coins which have been aequived
Grant tar oxpendiinee " will bho met from his contrach grant. IF (e
an oolns., expenditure - is Jarge, Government will ¢ayxi.

' der the question of an exten  wennt.
18 Gonl. (R Ay 2. *
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1746-C.

1755-D

1736+

1730aT

1736-G

1746-H

1735-1

T
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16 ' ' | WREASURB TROVE S’ B
407, Ceivs poquired by Government for sale will be forwa _detl to
gale of colns acguired. the Curator, Btato Muaeum_,wLucknow‘,vl who'
~ - will publish lists of a_ueh-;pox_nanquzyr;ﬁerly in

o
A

tle Covernment Gazetie, oT, if, the importanpce of the coins watrants:

it, in important newspapPeLs as woll. "fg_br._a‘dvertiselﬁe_:g:g; Ghargos will
be meb from the cm1117i11';g:‘|?"t_':~ rrant oi__ﬂm.lmcknummmmmw .
pu——- Jope—-y P Rk ¥

- . . . ; - ) . B ':‘ ‘4
G063, Coples, of the lists of coins for salé will he sent to:
Tl gigtes who have: €X ressed theit desive b0
. pistribution lists of S 3 P { ‘
coips for sale.

o

who may register their names for the supply of hhe\h: 8.

bl

iR

403.. The coins purchased by States and others willbe Eeﬁ@)y the
1 ; riyhlue .

Carator, of the _Luckimwl ‘Mugeum, p
payuble post, Cow el

. Colns purclmsud to be
sept V. P.

= ' Lo el i L 3l i 3 H

404. The coiie for salo which remain undisposed.of La.t:t_ﬂg Liick-
" now Museum for five years, should be’sent by

. o the Curator of the Duckuvow - Musewn_ to the
Undisgosed oaine [0 Mint Master, Calousta, witly! the Followihg: cor-
calcubia Mint. o gificate T v < B ltf egran .ﬁ!\i«": f
) ‘ b i et " cr d

ingrthe dis-.

. , s
«Certified that the provisions. of the rules regardingf

posal of treasure trove coins hawe been cnrried jgub in respeot, of

.

~—gold— silver—bullion “and-—copper coins sent herewith and
that these coins cin be melted withoud dp_la,y.’f - !:,@

405. Coins forfeited Lo Clovornment whioh. are of no numismbtie
gopding of celps o yolue and those of guch ! velue which~ hivva
Caleutta ¥int not been gelecter for distribution or, sale should
bo sent by Diatrich OHficors to the Minb Maater, Cuib'ﬁt"iﬁil,, ff}:f'%being
melted, after orders for the disposnl of the {ind hove bowu ].{ﬁéﬁcd by
Government and action under the Treasure. 'Er’dire“lot‘ hag=been
taken. The certificate referred to in j:imi#agrwpﬁ' 404 should: also be
gent with the coios. - TR ! B AR ) B

o - FE By el i dhd -
406. le Mint Master will melt the coins seib to him forinelting

‘and assay; dnd, afier defdué"ting"'vthéfaﬁtbst‘ of -

ouiturn certificate for refining ete., pe will issde int tavour©f. the

coips melted by Miot. Uttar Pradesh - Government an outburn cer-
_ RN . tifiente for the volue of the; metal dhxﬁained
in the coins and then credit the amount to, - State re#enué&s" ‘;ir}d‘;“the
head <X LVI--Migcellancous-—Treasure Trove's: 8 i 1k o

LI e L F

1L
. : - T
407. The Secrelary, Coin Commiites, ‘will prepave . aniannual
‘Annnal Report " report which wilt be ificorperated in'the annugl
report of the State Museum, Luckiow: *f:

4 il
7 0

"

’
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“goqoire coing, }(b} members- bf ,'_'t_he";?‘ Nlirqiﬁ;a‘"mdtlit_z _

Sgoicty of India, and” (c)‘v:'fo-ther‘-nﬁnnijggx;mtia!;s '
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